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Hon’ble Sri Navneet Kumar, Member {J)

List is being revised. No one is present on behalf of the
applicant.

Sri G.S. Sikarwar is present for respondents _

It is seen form the record that reply was filed in the month
of August, 2012 and prior to that they have file Supple.
Reply as well. Till date, no R.A. has been filed by the
learned counsel for the applicant. Today , no body is
appearing on behalf of the applicant. There is neither any
request for adjournment or for pass over the case. It
appears that applicant is no more interested in prosecuting

the case. Accordingly, the O.A.is dismissed in default and
for non-prosectuion.
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